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PLINIAR GOVT GAZ. (EXTRA.), OCTOBER 03, 2006 sl
CASYVINA 11, 1928 SAKA)

PART I
DEPARTMENT OF LEGAL AND LEGISLATIVE AFFAIRS, PUNIAR
MNotilication
The 3rd Oclober, 2006
No. 31-Leg/2006.—The following Act of the Legislature of the Suate of
Pungab received the assent of the Governor of Punjab on the 29th Scptember,
20006, and as hereby published for general information :—-
THE PUMNIAR STATE VIGILANCE COMMISSION ACT, 20006
(Funjab Act Mo. 20 of 20046)
AN
" ACT
for provide for the constitution of the Punjab Stae Figilance Commission (o
lebcpreire oF cause nguivies o be condycied fnto .affernces alleged ro have been
commeniited wnder the Prevention of Corrupition Act, 1988, by certain categories
wf” pubiic servanis of the State Governmoent. corporations, extablished by or
rarseler Edrn Nreeare Act, Crovernment -:’_'l:.!nlfmn.l'c_". sacicaes, local authoritics, owsiod
o conrralled by the State Government and _for the maifers connectod thereowith
o fnciderniial thercio,
Be it enacted by the Legislalure ol the State of Punjab in the Filty-
seventh Year of the Republic of India as follows —-
CHAPTER |
Freliminary
1. /) This Act may be called the Punjub State Vigilance Comumaission
Ael, 20060,
2) It shall come into force on and with effect from the date ol
its publication in the Official Gazetie.
2. In this Act, unless the context otherwise requircs, —
fad  Cormmission’ means the Pungab Suate Vigilance Commission,
constituted under sub-section ¢/f) of sectuon 3;
(i) Government company™ shall have the same moeaning as
assipned to it in the Companies Aet, 1956 ;
fed “presenbed™ micans pres¢ribed by rules made under this Act
means the Gowvernmient of the State of

*

(q'f) “Liate Govermiment™
Punjalb; .

ot “Swate Chiel” Vigilance Conunissioner™ means the State Chael
YWigilunce Comnussioner, appointed under sub-scction ¢/} of
section 4;
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] “*“igilanve Commissioner” means a Vigilance Commissioner,
appointed under sub-gection (/) of scction 4; and
ek *Wigilance und Police Establishment™ means the Wi lance Burcau
ar the Police entrusted with the inguiry and investigation of an
olfence under the Prevention ar Corruption Aci, 19858 or an
oifence withh which a public sorvant may, under the Code of
Crimnminal Procodure, 1973, bo uil'lnru-c_:d at the same wrial,
CHAPTER 11
The Punjab State Vigilance Comnmvmission
3. (i) There shall be constituted a body 1o be known as the Punjab
HSute Vigilunce Comumission o exercise the powars conferred upon, and to
perform the functions assigned e it ‘under this Act
2.} The Commiission shall consist ol~—

ferd  the State Chiol Vigilance 5 Chuirporsoan
Commmissioner [ and .

ffd  mol more than two Wi lanoo F Mombers
Cormmissionens. y

(3 The Swe Chiel Vigilance Commissioner shall bo appointed from
wmengst the persons, who have boen or are in an All Indio Scrvice or in any
vl SBervigce of the Union or Suate o in o Civil post uander the Union or Siate
having knowledge and experience in matters relating o vigilance, policy making
and adminigstration including police sdministration end in the rank and scale of
Sodretary o Government of India or the Chicl” Secretary of the Stato or who
have been a Judge of the High Courn.

4} The Vigilance Comumissionors shall be appointed from amongst
the persons, who bave beon or are in an All India Service or in any Civil
Service of the Union or Stote or in a civil post uander the Union ‘or Siale or
a Governmoent Company under or contrallaed by the Central Government or the
State Giovernment, and who have expoertise and experience in finance including
imsurance and banking, law, vigilonee and investigations in the rank and pay
scale of the Additional Scerctary o Governooent of India or the Fionancisl
Comuissioner of the State.

i) The State Ciovermumont shall appoint o Seoreuary o the Comunission
o Such terms and conditions, s it deesmes B0 e exenciaes such revwarrs duncd ih:ﬂ..i‘lﬂ.l"u,l’:
such dutics, as the Commission may by regulations specify in this behalf.

f-7 The headguarters of the Commission shall be ar Chanddipgarh.

4. (/) The Siate Chiefl Vigilance Commissioner and the Vigilance
Commissioners shall be appointed by the Governor by warrant under his
hand and scal :

Provided that every appointment under this sub-section shall be made
on the recommendation of a Commities consisting oft--

feed  the Chiell Minister, Punjab ; - O hai e



) the Speaker o Member
of the Punjab Vidhan Sabha; and

e} the Chiel Sceretary to a Member
Crovermment of i"ul\j:lh.

¢2) Mo appointment of the State Chiell Vigilance Commissioner or a
Vigilanee Commissioner shall be invalid merely by reason of any wacancy in
or any defiect in the constitution of the Commiftee.

&, (/) Suhject o the provisions of sub-scctions (3} and (<, the
State Chief Vigilance Commissioner shall hold office for a tenm of six years
from the date on which he enters upon his office or 1ill he attains the age of

sixty-fve years, whichever is earlier. ‘The State Chief Vigilance Commissioner,
. on ceaszing to hold the office, shall be ineligible for reappointment in the
Commigsion. ° ' .

f2) Subject to the provisions of sub-sections (i) and (¥), every

Vigilanee Commissioner shall hold office’ for a term of six years from the date
_on which he_ enters upon his office or till he attains the age of
sixty-five years, whichever iz earlier, :

{3} The State Chief Vigilance Commissioner or a Vigilance
Commissioner shall, before he enters upon his office, make and subscribe
before the Governor, or some other person appointed in that behalf by him,
an oath or affirmation in the Form, appended to this Act.

(%) ‘The State Chicf Vigilance Commissioner or a Vigilance
Commissioner may, by writing under his hand, addressed to the Governor,
resign his office.

f3) The Stnte Chiel Vigilance Commissioner or a Vigilance
Commissioner may be removed from his office in the manner provided in
section 6.

{6)  On ceasing to hold office, the State Chief Vigilance Commissioner
and every other Vigilance Commissioner shall be incligible for—

() any assipnment or appointment, which is required by law
to be made by the Governor by warrant under his hane
and seal ; and

fh)  further employment to any office of profit under the Stale
Ciovernment.

¢7) ‘The salary and allowances payoble to and the other conditions of
service of— .

fa)  the State Chiefl Vigilance Commissioner shall be the same
as those of the Secretary to Government of India or the
Chief Secretory of the State or a Judge of the High Court,
as the case may be ; and
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(et the Vigilance Commissioner shall be the same as thoso
of the Additional Secretary to Governimment of Indis or
the Financial Conumnissioner of the Stte, as the case may b

Provided that if the State Chief Vigilance
Commissioner or any Vigilance Commissioner is, at the
time of his appointment. in receipt of a penzion (other
than o disability or wound pension) in respect of any
Previous servico under the Government of India or under
the State Government, his salary in respect of the service
as the State Chiel Vigilunce Comimissioner or any Vigilance
Conmmissioner. as the case may be, shall be reduced by
the amount of that pension including any portion of
pension, which was commuted and ponsmon equivalent
to other forms of retiral benefitzs, excluding ponsicn
equivalent to retirement gratuity :

Provided further that if the State Chief Vigilance
Commissioner or uny Vigilaonce Commissioner is, at the
time of his appointment, in receipt of retiral benefits in
respect of mny previous service rendered in a corporation,
established by or under any State Act or a Government
company, owned or controlled by the State Government,
his salary in respect of the service az the State Chict’
Vigilance Commissioner or, as the case may be, the
Vigilance Commisgioner, shall be rediced by the amount
of pension equivalent to the rotiral benefits :

Provided further that the salory, allowances and
pension payuble to and the other conditions of service of
the Swate Chiel’ Vigilance Commussioner or any Vigilang
Commissioner shall not be varied 1o his disadvantage after
his appoiniment,

6. ¢1) Subject to the provisions of sub-section ¢(3), tho Sate Chiefl
Vigilance Commissioner or any Vigilanee Commissioner shall be removed
from his office only by order of the Governor on the ground of proven
misbehaviour or incapacity after the High Court, on a reference made 1ot
by the Gowvernor, has, on inguiry, reported that the State Chiel Vigilance
Conunissioner or any Vigilance Commissioner, as the case may ke, cught on
such ground be remowved.

(24  The Governor may suspond from office, and if decmed necessary,
prohibit also from altending the office during inguiry, the State Chael Vigilance



Cormmussioner or any ngihl.nr.:c {'l::l'llr!_:'u.:cxu:-l“:l‘, as the case iy be, In respect
of whom a reference has been made 1o the High Cournt under sub-=section 744,
until the Governor has passed orders on receipt of the report of the High Court
on such reference.

3} MNotwnhstanding anything contained in sub-section /), the
Governor may, by order, remove {rom office the State Chicl Vigilanee
or any Vigilance Commissioner, if the State Chicef Vigilance

Comnuissioncr
Conunissioner or such Vigilance Conunissioncer, as the case may be,-

ferd s adjudged an insolvent [ or

has been convicted of an offence which, in the opinion of

i
the State Government, involves moral  turpitude ; or

fe) engages during his term of office in any paid employment
ouside the dutics of his office | or

() is, in the opinion of the Governor, unfit to continue in oflice

by reason of infirmity of mind or body ; or

fe)  has acquired such finaneial or other interest as is likely to
affect prejudicially his functions as a State Chief Vigilance

Commissioner or a Vigilance Commissioner.

) If the State Chief Vigilance Commissioner or any WVigilance

Commissioner is or becomes in any way, concemed or interested in any
coniract or agrecment made by or on behalfl of the Government of India or

participates in any way in the profit thercof or is in any benefit or emolument
arising therefrom otherwise than as a member and is in common with the
other members of an incorporated company, he shall, for the purposes of
sub-section ¢/}, be decmed o be pguilty of misbehaviour,

7. The Siate Governmeni may, in consullation with the Commission,
number of members of the stafl of the

make rules with respect to the
Commission and their conditions of service.

CHAPTER 111
Powers and funefions of the State Vigilance Commission
#. /) The powers and functions of the Commission shall be to—

fri) exercise supcrintendence and control over the functioning of
the Vigilanee and Police Establishment in so far as il relates (o

Fower o make
rules For the siaill

"owers and
funelang of the
State Vigilance
Conunission
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investigation of offences alleged 1o have beon commmitted under
the Prevention ol Cor iplion Act, 19EE or ollences with whach
a pubbic servant specificd in subescetion @20 may, under the Code
of Crurunal Procedure, 1973, bwe clusrged ot the samee al

Provided that while exercising: the powers of superintendence,
the Comrmission shall notl exercise powers in such a manner so
as o require the Vigilance Burcau o inveshpgote or dispose of
any casc in a particular manner
pive directions 1o the Vigilance and Police BEstabhishment Tor the
purpose of discharging the responsibilities entrusted o il with
reference o offences alleged to have been committed under the
Prevention of Corruption Act, 1988 or ollfences with which o
public servant may, under the Code of Criminal Procedure, 1973,
be charged at the same trial :

Prowvided that while exercising the powers ol giving directions,
the Commission shall not exercise powers in such a manner so
as 1o require the Vigilance Burcouw 1o investipgate or dispose of
any case in a particular manner
iNQuire Or Cause an Inguiry or investigotion o be moade on a
reference made by the State Governmoent, wheremm it is alleged
that o public servant being an employee of the State Governiment
or & corporation, established by or under any State Act,
Ciovernment company, societly and any local authonty, owned or
controlled by the State Government, has commiticd an offence
under the Prevention of Corrupltion Act, 1988 or an olffence
with which o public servant may, under the Code of Criminal
Procedure, 1973, be charged at the same trial ; _
INQUIreS OF COUSE an iNguiry or investigation to be masde into any
complaint against any official belonging o such cutepory of
officials 5puui!1ud im s=ub-secuon 2 whorain, it s allegoed that bee
has committed an offence under the Prevention of Corruplion
At T9HE or an olfence with which a publie servant, specilicd
m sub-section ¢2) may, under the Code of Criminal Procedure,
1973, be charpged at the same tral
review Lthe progress ol investigations conducited by theVigilance
und Police Establishmoent inwo offences alleged to have been
commitied under the Prevention of Cormuption Act, 1988 or
‘offence with which a public servant may, under the Code of
Criminal Procedure, 1973, be charged at the spme trisl
review the progress of applications pending with the compelent
suthorities for sanction of prosccution under the Prevention of

Cormuption Act, 1988 ; or
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by or under any Slate Act, Govermment companicos, socielics
and local authorities, owned or controlled by the Central
Government, on vigilance cases related to the officers under iws
purview, and on sueh other matiers, as may be referred 1o an
Ly that Government, sad Government companies, socictics and
loveal authomties, oswned or controd loed h-y the Sianle Giovermoment @ and

cxoercise superinicndence over the Vigilance Admiinistration ol
the varous departrments of the State Govermiment Or Corporations,
catablished by or under any State Act, Governmen! companics,
weieties and jlocal asuthorities, owned or controlled by that

[
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Prowvided that while exercising 15 powers O eoxercisc
supaerintendenace owver the: YVigilance Administration, the
Ceoavmnnission shall pive due considerntion to the insuuohion:s
issucd by the Clenitral Vigilance Commission, established under
the CCentral Vigilance Commission Act, 2003 {Central  Act
™Mo, 45 of 2003). )

The poersons 1eferred to in elause (&) ol sub-aection ¢/f), arc as

fexd momberas of All Indin Services serving in connection with

the affTairs of the State and Group A officers of the State
Ciovvernment |

(2 such other level of oflicers holding civil posts under the State

Ciovernment, as that Government may, by notifiocation in
thoe OMicial Oiazctite, specily in this bahalf ; and

ol such level of officers of the corporations, established by or

under any State Act, Government companics, socictics and
othar local authoritics, owned or contralled by the Stote
Ciovermment, as that Government may,. by notification in the
Oiticial Gaselte, specily in this behalf :

Provided that till such time a notiflication is issved under sub-
clouses /A) and o), all oflicers of the State Government, and
the =aid corporations, companies, socictices and local authorities
shall e decmed o be the persons reflerred Lo m clause @) ol
sub-section (7).
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9. ¢i) The report of any inguiry undertaken by any agency on a
relerence mode by the Commission shall be forwarded 1o the Cormamission.

{2} The Commission shall, on receipt of such report and ofter taking
into consideration any other factors relevant therelo, advise the Stote
Government and corporations, established by or under any State-Act,
Government companics, secicties and local authoritics, owned or womntredled
by that Govenmment, as the cuse may b, as tw e further course of action.

¢3) The State Government and the corporations, sstablished by o
under any State Acl, Governmeni compunics, socictics and other local
authorities, owned or controlled by that Government, as the cuse may be, il
consider the advice of the Commission and ke appropriate acuon

Provided that where the Stals Ciovernmoenl, mny corparalissn,
established by or under any State Act, Government comphany, BEOCIELY Or
local authority, owned or controlled by the State Government, as the
cose may be, does not agres with the advice of the Commission, it
shall, for the reasons (o be recorded in wriling, comimuanicnte the samee 1o
the Commission.

10. (1) The prececdings of the Commission shall be conducted at s
headquarters.

2 The Commission shall regulate the procedure for the iransaction
of its business and the nllocution of busines: amongst the State Chicl Vigilance
Commissioner and other Vigilance Comimissioners by such regulations, is miny
b made by it under thas Act,

(3} Sawve as provided in sub-section (25, all bpsiness of the Comauission,
shall, ns lar us possible, be transneted unanimously.

¢i Bubject to the provisions of sub-gection (30, 11 the Sate Chief

nee Commigsioner and other Vigilance Commassioners Jiiier o opnion
on any malter, such matter shall be decided according to the opinion of the
LR | EE T LA

(5} The State Chiel Vigilance Conumissionar, oF, il lor any reason, he
is unable to pttend any mecting of the Commission, the senior-most Vigilance

Commissioner present at the meeting, shall preside over the moecting,.



{6} Mo act or procceding of the Commission shall be invalid merely
by reason of—
fa) any vacancy in, or any defect in the constitution of the
Commission; or -
b} any defect in the appointment of a person acling as the State

Chief Vigilance Commissioner or asa Vigilance Commissioner;
or

fe)  any irrcgularity in the proecedure of the Commission not
aflfecting the merits of the case.

11. ¢#) In the event of the occurrence of any vacancy in the office
of the State Chief Vigilance Commissioner by reason of his death, reésignation
or otherwise, the Governor may, by notification, autheorise one of the Vigilance
Commiszioners to act as the State Chief Vigilance Commissioner, until the
appointment of a new State Chief Vigilance Commissioner to fill such vacancy,
is n-mdc

- f?) When thc State Chief ngﬂancc Cummlssmn-cr is umable to
disnhnrg: his functions owing to abscnee on leave or otherwise, such one of
the Vigilance Commissioners, as the Governormay, by notification, authorise
in this behalf, shall discharge the functions of the State Chief Vigilance
Commiszsioner until the date on which the State Chief Vigilance Commissioncr
resumes his duties.

12. The Commission shall, while cnntluchng nn}r inguiry referred to
in clauses fo)f and o) of sub-scction (/) of section 8, have all the powers of a
Civil Court trying a suit under the Code of Civil Procedure, 1908 and in particular,
in respect of the following matters, numely -—

,ﬁ;) summoning and enforcing the ntn,ndnm,r. of any person from
any part of India and examining him on oath ;

() requiring the discovery and production of any document ;

fe)  receiving evidence on afTidawvits ;

(e} requisitioning any public record or copy thercof from any court
or office ;

fed  issuing commissions for the examination of witnesscs or other
documents; and

&) any other matter which may be prescribed.

13. All proceedings before the Commission shall be deemed to be
judicial proceedings within the meaning of sections 193, 219 and 228 of the
Indian Penal Code, 1860, and the Commission shall be deemed to be a “Civil
Cowt™” for the purposes of section 195 and Chn':m:r HNXVI of the Code of
Criminal Procedure, 1973,
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CHAPTER 1V
Expenses and Annual Report

14. The expenses of the Commission, including any salaries,
allowances and pensions payable to or in respect of the State Chief Vigilance
Commissioner, the Vigilance Commissioners, Secretary and the stait of the
Commission, shall be charged on the Consolidated Fund of the State.

15. (1) It shall be the duty of the Commission Lo present annual Iy-to
the Governor a report as to the work dnm: by the Commission within six months
of the close of the year under repont.

{2} *The repurt referred to in sub-section (), shall contain a separate
part on the functioning of the Vigilance and Police Establishment insofar as it
relates to the action with reference to the zlleged offences under the Prevention
of Corruption Act, 1988, or olfences with which a public servant may, under
the Code of Criminal Procedure, 1973, be cha rged at the same trial,

) On receipt of such report. the Governor shall cause the same to
be laid before the House of the State Legislature.

(4) A copy of the report submitted to the Governor shall also be
submitted to the Commission.

: CHAPTER .V
Miscellancous

16. No suit, prosecution or other legal proceeding shall lie against the
Commission, the State Chief Vigilance Commissioner, any Vigilance
Conunissioner, the Secretary or against any staff of the Commission in respect
ol anything, which is in good faith done or intended to be done under thig Act,

17. The State Chief Vigilance Commissioner, every Vigilance
Commissioner, the Secrctary and every staf? of the Commission, shall be

«deemed to be a public servant within the meaning of section 21 of the Indian

Penal Code.

18. The Commission may call for reports, returns and statements
from the State Government or corporations, established by or under any State
Act, Government companies, socicties and other local authorities, owned or

“controlled by that Government 5o as to enable it to exercise general supervision

over the vigilance and anti-corruption work in that Government and in the said
corporations, Government companics, societies and local authorities,



19, 1) The State Government in making any rules or regulations Consuliation with

governing the vigilance or disciplinary matters relating to persons, appointed to
public services and posts in conncction with the affiirs of the State, shall
consult the Commission.

{2) The Stale Government shall while taking a decision with refer-
ence to its powers under section 25 or with regard to the action to be taken
against a public servant with reference to vigilance matters, shall consult the
Commission. .

20. ¢f) The State Government may, by notification in the Official
Gazette, make rules for the purpose of carrying out the provisions of this Act.

{2)  In particular, and without prejudice to the generality of the fore-
going powet, such rules may provide for all or any of the following maiters,
namwely —

ferd  the number of members of the staff and their conditions of
service under section 7,

(b)) ony other maiter required under clause (0 of section 12 ; and
fe)  any other matter which is required to be, or may be prescribed.

-21. {1} The Commission may, with the previous approval of the
State Government, by notification in the Official Gazette, make regulations not
inconsistent with this Act and the rules made thereunder to provide for all
matters for which provision is expedient for the purposes of giving effect to
the provisions of this Act

{2} In particular, and without prejudice to the generality of the fore-
going power, such regulations may provide for all or any of the following
matters, namely :—

fei) the duties and the powers of the Secretary under sub-
scction () of section 3, and

fh)  the procedure to be followed by the Commission under sub-
section 2} of Section 10,

22. Every notification izsued under clause ¢b) of sub-section (2) of
section &, and every rule made by the State Government, and every regulation
made by the Commission under this Act, shall be laid, as soon as may be, afier
it is issued or made, before the House of the State Legislature, while it is in
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session, for a total period of ten days, which may be comprised in one session
ar in two or more successive sessions, and if, before the expiry of the'session
immediately following the session or the successive sessions aforesaid, the
House agrees in making any moedification in the notification: or 'the rule or
regulation, or the House agrees that the notification or the rule or regulation,
as the case may be, shuu]d riot be made, the nouﬁcmmn or the rule or
n:g].l.!uhcn. shall theredfier, have effect anly in such modl.l"cd form or be of e
effeet, as the case may be; so, however, that any such maodification or annul-
ment shall be without prejudice to the validity of anything prev:.ousiy done
under that notification or rule or regulation.

. (1) " If any difficulty, arises in giving effect to” the provisions of
this ﬂ\‘..t l.lm State Government may, by order, not inconsistent with the
provisions of this :\.ct. remove the dll‘ﬂcull}'

Provided that no order shall be made under this section afler the
expiry of a p::ribd of two years from the date of commencement of this Act.
: / . -

{2)- Ewvery order made under this section shall, as soon as may be,
after it is made, be laid before the House of the State Legislature.

24, Notwithstanding anything contained in any other law for the nme
being in force,—

fa)  the State Government shall appoint the Chiefl’ Director of V;g.l'l..i.m:b ;
for the State on the recommendation of the Committee consistling

of—

(L) the Cim:f Minisier, PIJ.I:I._]B.IJ o Chairperson

(i) ihe Statc Chiefl Vigilance i Member
Conurussioner ; and

(iif) the Chief Secretary to Member
Government of Punjab ; ol :

i) while making a rcc:u-l'n.trbcndntiﬁn the Conunittee shall take into
o eonsideration the integrity, c:andu-c:t and cxp-cnem.{: ‘of the officers
Ellglble for appoinument |
S {cj i ‘nd pmm below the rank and scale of- D:.n:-::tnr Gcn:ml of
HieTee T police 'or Additional Director'General of Police of the State shall”
T

A e g appointed 'as a ‘Chief Dxrccmr of"v"m]nnc: K AR g B
zi 0 wlodwe ovamnlsigad waehd st do veneh sl swisd el o Do G ol



fd)  the Chiel Director of Vigilance shall not be transferred before
he has rendered service as, such, for a minimum perniod of two

! f » - =
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Provided that the Chief Dircctor of Vigilince may be transferred
before two years with the preﬁous'cunsim't of the Committee
1ol wrus refermed 1o in clause. (@) ;

RN i'c!--‘-'om:m of the rank of Deputy Superintendent of Police and
FETCI. _above, ;shall be appointed in the Vigilance Bureau on the
' -7 recommendation of a Commille¢ comprising of,—

i g r(@) . the State Chief Vigilance .. Chairperson
S i Commissioner ; e W e RS
cwodis o (H0) - the Chief Segretary, to Government. ..  Member
ot iiyne» e o OF Fumjab ; and T e :
(iii) the Chief Director, Vigilance .. Member
Bureau ;

(7 _ on receipt of the recommendation made under elauses fa) and
fe), the State Government shall pass such orders, as it thinks
fit to give effect to the said recommendations;

2%, 1) Mowwithstanding anything contained in any other law for the

time being i in force, the Vigilance and Police Establishment shall not conduct
any infuiry or investigation into any offence alleged to have been committed
under the Prevention of Corruption Act, 1988, or an offence with which a
public servant may, under the Code of Criminal Procedure, 1973, be charged

‘al the same trial, except with the prior approval of the State Government
where the allegation relates to,—

(a) Group *A° officers of the State Government ; and

{h) such officers, as are appointed by the State Government in
corporations, established by or under any State Act, Government
companics, socicties and local authorities, owned or controlled

' by that Government.

fE') MNotwithstanding nn:.-‘lh:ng cmmned in su‘b-sﬂ:uon (). no such
l,ppmw] shall be necessary for the cases involving arrest of a person on the
spot on the chngq: of accepting or -Hmpthm to accept any gratification other
“than the' legal 'remuneration referred to in clause (g) of the Explanation to
section 7 of the Prevention of Corruption Act, 1988,

26. (1) The Punjab State Vigilance Commission Ordinance, 2006
(Punjab Ordinance MNo. 8 of 2006), is hereby repealed.

{2) Motwithstanding such repeal, anything done or any action taken
under the Ordinance referred to in sub-section (), shall be deemed to have
been done or taken under the comresponding provisions cof this “Act " L4

Approvel of ithe
Suate Government
10 condugt inguiry
or  investigation.
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[See section S5(3)]
Form of scath or affirmation io be migmde by the State Chicl Yigilance
Commissioner or Vigilance Commissioner
“*1, » having been appointed the State Chief
Vigilance Commissioner or Vigilance Commissioner of the Punjab State Vigilance
Commission, do 2Wear in the name of God 1., | will bear true faith and
solemnly affirm :
allegiance to the Constitution of India as by law cstablished, that 1 will uphold the
sovercignty and integrity of India, that [ will duly and faithfully and to the best
of my ability, knowledge and Judgiment perform the duties of my office without
fear or favour, -affection or ill-will and that I willF uphold the Constitution

and the laws. ™,

MOHINDER BAL,

' Secretary to Government of Punjab,
Department of Legal and Legislative Affairs.
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